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IN THE CENTRAL ADMINISTRATIVE TRIBU1aL: :HYDERABAD i]ENCH: :AT HYD. 

O.A.No.956/1993. 	 Date: 25.8.1993. 

Between: 

R. Nageawara Rao 	.. 	.. 	Applicant 

And 

The Sub-Divisional of ficer, 
phones, proddatur-516 360 

The Telecom Distt. Engireerj 
Cuddapah-516 001. 

The Chairman, Telecom ccLnrnission 
(representing Union of tndia)., 
New Delhi-hO 001. 	 .. 	Respondents 

HEARD: 

For the applicant 	 4 Sri. C.Suryanarayana, Advocate 

For the respondents 
	

$ri N.V.amana, Addl. Cc;SC 

CORAM: 

THE HON'BLE MR.JUSTICE V,NEELADRI RAO, VICE CHAIRMAN 

THE HON'I3LE MR.P.T. THIRUVENGADAM, MEMBER(ADMN.) 

0RDER OF THE BENCH AS PER 140N'13LE P.T.THIRU7ENGADAN,MEMBER(A) x 
- 

The applicant claims that he was initially recruited 

and employed in the Telecom Department as Casual Labourer 

with effect from 1.5.1984. There was a break in service 

from July, 1985 to June, 1987. From July1  1987 onwards 

he has been ontinuously entaged as Casual Laourer. 

In this O.A. the applicant jrayea for a direction to the 

reflondents to show his name at the appropriat place in 

the combined seniority list of casual rnazdoors of Cuc3dapah Tele- 

com Distt. and absorb him in the regular establishment accor- 

ding to his turn therein besides granting him teporary status 



:2; 

according to the order dt 7.11.1989 issued by D.O.T. 

pending such regularisation together with all benefits 

which are incidental and àonsequential to the same. 

A scheme was formul&ted for conferment of temporary 

status to casual labourers as per D.O.T. letter N0.259-10/ 

89-STN dt. 7.11.1989. Eatlier to this a scheme for 

regularisation of casual labourers was suggested by the 

supreme Court (vide 1987 4C 2342). 

In these circumstarces, it is just and proper to 

give a direction to the réppondents to consider the case 

of the applicant in accor4ance with D.O.T. letter referred 

to above dt. 7.11.1989 and all the relevant circulars in 

regard to conferment of temporary status and regularisation. 

it has to be made clear that as per DCT letter dt. 11.11.1989 

the cases of regularisatip of those who are engaged after 

30.3.1985 have to be referred to the concrned authority. 

I 

I 

The O.A. is ordered !accordingly  at the admission 

stage. No costs. 

(Dictated in open court) 

r (p.T.Thiruvengadam) 	 (V.Neeladri 	

4 Member(Admn.) 	 Vice-chairman 

Dpted, the 25th Aug., 1993. 

Grh. 

TO  

The Sub-14.visional Officer, Phones, Proddatur-360 

The Telecom Etistt.Engineer, Cuddapah-1, 

3, The Chairman, Telecom Commission, Union of India, New telhj-l. 

One copy to Mr,C,Suryanarayan, Advocate, CAT.FXyd. 
One copy to MZ.U.V.Ra'TiaIIS, AdU1.WSC.CAT.UYd, 

6 One copy to Library, CkT.iryd, 

7 One cpare Copy.  
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